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Neard the learned counáel for the applicants.. 

Mmit. Issue notice tothe respondents to file W.S. 

wjthjn 4 weeks and rej oinder, if any, within 2 weeks 

L thereafter. List before the Registrar for completion 

of pleadings àn4l2.6. 

(K. •Saha ) 	 ('V.a. Ihrotra ) 
Irrber (A) 	 Vice-Chairman 

2/16.12.196 	The learned counsel for the applicant Mr. 

N. P.Dixit is present. Notices have issued to the 

respondents. .W/s has not been filed. Put up on 

17.1. 1997 for ft ling W/s. 	 - 

c 	- 	- 	 (N.L.paswan ) 
SIps. 	Q_ 	 Registrar I/c 

- 	-- 



3/17 . 1 • 1997 	 The learned counsel for the plcat ' 

hriM.P.Djxjt. is present. On.perusal of the 

record it appers that the notices wer€ issued 

to all the respondents on 23.10.1996. ut the 

notices issued to the respondents no.?J 10, 12, 

çr 	13, 16, 19, 22, 23, 24,25,26 and 27 have 

	

A 0.)OQ- VIIII 
	

ftV 	 71 ~ returned back withoutremarks/report, 'ihe office 

is directed to ut up on,28,2431-Ck97 with servie report. 

	

MPG. 	 Dy.Registrar I/c 

4/28.2. 1997 	 The learned counsel for the.appljca thrj 

?1.P.Djxit is present. None for the respondents, 

On perusal of record it appears that the notices 	
T. 

vere issued to. the respondents on 23. 10. 1996, 

A legal prsutjon of service of notice ias already 
been drawn against the respondents under rder 5 Rue t 9(A) 
Of CPC. Put upon 8.4.197for fibingW/s 	'p • 

MPS. 	
- 	 Dy.Rejstrar I/c 

5/10.04. 9.7 

II 

3hri i.iiixit, counsel for tho applcant. 

No i/S has yet been filed. PLt upon 30. S197 

forfiling v/s. 

Si<J 
	 Rag istrar I/c 



O. 5,1997 

s. 

7/11.7.7. 

8/04.C8.97 

sic 

0.A.- 457 of 1996 

None for .the parties. No W/s has yet been 

filed. Put up on 11,7, 1997 for filing VVs 

Cj 

S.P.Sinha 
Dy.Registra I/c 

Nobs for the partIes, No W/s has yet been 

filed though sufficient time was given therefore. 

In the circumstances let it be listed before t he 

Hon 1b1e Bench for directjn 0 

S,p,$inha 
Dy.Fegistrar I/c 

W/s not filed so far. Four weeks further time 
is allowed for the same. Rejoinder may be filed within 
two weeks thereafter. 

List on 24.09.1997 fo djrectj, 

Vjce.chajrman 

/1 

24.9.97 
Sinc. 3snch is nat available, list On 

27.11.97 rar dircton 	 / 

;;~vast ava) 
Ueputy Registrar  

10./ 27.11.97. 	List H- rr, 0 ' 
[Uj' olrectlon. 

P,~ , 
(S. Des Gupta) 	 (v.N. f1ahrotra) 
Plembor (i) 	 Vice—chairman 

11,09. 02.98 	Shri JNn1ti 4-I 	1-. 	 - L. tor the respon 
dents prays for and a llowect four weeks time to file 
reply. Rejoincter, if any, may be fjlecj with in two wee 
thereafter, 

List on 20.04.1998 for ctirectjon, 

(R.Rangarajan) 	 (V.'Mehrotra) Member(A) 	 Vjce-j-airman 

z.. 

fA - - 	 S 

SKY 
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12 	 Shti LN.Pandey... Counsel for the respondent 
20-4-98 

bM. 
Four weeks' time is allowed for filing Written 

statement. List on 21.7.98 for hearing. 

(G.Narasimharn) 	 (L.R.K.Prasad) 
Member (A) 

3/21.7.98 	List for hearing before a Single Member Bench 

on 28 9 .1998. 

L.R.K. Prasad ) 	( V..Mehrotra  ) 
SKS 	 Member (A) 	 Vice-Chairman 

:14.1 28.9.98. 	Shri M.P. Dixit, the counsel for the applicant: 

None for the respondents. 

The learned counsel for the applicant states that 

as the learneU respondents' counsel is not present, the, matte 

may be adjourned. The case is adjourned to 12.1MB1.for .  

hearing as prayed for. 

(LAKSHMIN JHA) 

H 	 MEMBER (3) 

:\I. 



AN JHA) 

R (j) 
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12.10.98. Shri M.P. Dixit, the counsel for the applicant. 

.one.for. the resfondan'ts. 

U/S has not been filed , though sufficient time 

has aireadybeen allowed to the raspndents. Asa matter 

of indulgence, last opportunity is given for filing W/S, 

failing which thematter may be placed for ex-parte hearing,.I 

List it on 23.11.98—Rx Let a copy of this order be 

served on the learned counsel for the respondents. 

06~___ 
	

— 

/c 85/ 
	

(LAKSH1AN JHR) 

IICIIBER (J) 

16./ 23.11.98. 	WA Shri M.P. Dixit, the counsel for the applicant 

U/S not filed so far. The learned counsel for the 

applicant states that except applicant No. 5, all are 

engaged at present. The learned standing counsel appears 

and assurBe to file U/S by.the next date. Accordingly, 

list it on 11.1 .99 for filing U/S. Rejoinder, if any, 

may be filed within one week thereafter. As requested, 

let a copy of tthis order be supplied to the learned counsel 



I\/11.1.99 	b\ri N.P.Dixit,'\çunse1 for the app1ht present 

Non\for the responts. 

It apprs that WS has\ot been filed on b\half 

of respodents. It was pnted 'out by Shri xit, 

Counsel f'r the applicant 	at on 12.10.98 HÔ'ble 

bench was eased to pass orr that by way of, 

\last opportu\ty time was beingiven for filir 

failing whh the matter may 	placed for 
ex-rty hearin \  on ,the subsequen\adjourned da ed 

23 4 1i98 , howeve WS was not filed\and even uptl 
\ now WS as not been \iled. The case reord ought 

to have en listed bAore the Hon1 ble nch and 
not before 	}oever,\h rcord be lisd before 

the Honble bh on 2519 for direction\ 

(A.K,verma) 
Registrar 
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lii' j•;' 
Shri M,P,Dixit, Counsel for the applicant present, 

None for the respondents. 

It áppea'rs that JShs not been filed.:on behalf 

of respondents. It was pointed out by Shri Dixit, Counsel 

for the applicant that on 12.10.98 Hon1ble bench was 
pleased to pass order that by way of last opportunity 

time was being given for filihg WS, failin hich the 
matbe maybe p1acèd for ex-pary hearing. on the subse-
quent5  adjourned date 23.11.98 1 Nowever, WS was not, filed 
and even uptili now WS has not been filed. The case 

record ought to have been listed before the Hon'ble be 
and not before me. However, the record be listed before 

the Hon 'ble bench on 25.1,99 for direction. 

1 /25.1.19 

(A.L(.Verma) 
AKJ 	 Registrar 

Shri M,P.ixit,' counsel oit 	applicant, 
Shri V.MKsinha.,:S&C for therespondents, 

'. 	- The Sr. S C, 'states that comments hae_ 
.alredy been received and-the W/s will be filed 

y the .next week. List it for direction on 8. 3. 1999, 

Lakshman Jha ) 
Member () 

5\. 



13/12. 5.1999 &hri M.i.Djxit, counsel for the applicant. 

This case was adrnittedás far back as 

in October, 1996, In spite of sufficient time 

given, the respondents have not bothered to 

file W/s. In that view of the matter, let it 

be 1 ist ed for hearing on 13. 7.19 99. In the meanwhIle, 

the respohd & ae permitted to file their 

( Lak1-man ja ) 	. 	( LR,Lrasad ) 	. 
Merrber (J) 	 Member (A) 

	

14/13.7.99 	Sh. M.P.Djxjt, Counsel for the applicant. 

Sh. V.M,K.Sinha, SSC, for the respondents. 

WS has not been filed. SSC says that we shall 

file 	the WS positively by the next date. In this 
view of the matter list it for hearing on 27.8.99 . 

In the rneanwhile , SSC may file JS , failing which it 

PA 
AKJ 	. 	( HMINGLIMA) 	. 	 (L. JHA) 	- 

MEMBE::: (A) 	 MEMBER(J) 

15/27.08,99 

SKJ 

Shri M.P.Dixit, counsel for the applicant. 

The learned opunsel for the applicant 
submits on instruction from the applicant that he wants 

to Wjt1raW the case so as to negotiate.tIe matter out-
side the Court,  with the. respondents. 

In the circumstance, this O.A. is dismissed 
aSpt hd raWno ç$ 

(L.Flniing na) 	 (SJarayan) 
Member (A) 	 Vice-Qiajn 

</4 


